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RAJASTHAN STATE POLLUTION CONTROL BOARD Cnyironment

BhiM Plol No-25-26, Singha Colony, Nayakheda, Santpur,
A {1 fam Tehisil-Aburoad, Dist.-Sirohi-307026 (Raj)
email- rorpeh.sirohi@gmail.com

Repgistered / E-mail

5.No: RSPCB / Sirohi /| {20 Date: I‘?}fﬂ .5"1]2-"1
Reg. & Email to:- vaibhavthakuria@gmail.com /7017975501, 7579282001

Sh. Vaibhav Thakuriya,
Advocate, 203, A-7, Royal Abode,
Vijay path, Tilak Nagar, Jaipur.

Subj.:1.Regarding submission of factual Report along with compliance
report in the matter of Hon'ble NGT OA no. 165/2024 (M/s Jay
Bholenath Resort & ors)
2. Head Office Order issued in the matter of OA no. 165/2024 Vide HO
letter no. 838-839 & 840-841 dt. 29/07,/2024
Sir,
With reference to the subjected above, hereby submitting the compliance
report based on the order of Hon'ble NGT in OA no. 165/2024 (M/s Jay Bholenath
Resort & ors) released from the hearing dt. 24.07.2024 also enclosing the factual

report in chronological order for your kind information and further necessary

action.
YGUW}G
A
(Ashok Kumar Jeliya)
SEE & Regional Officer
Copy to:

1. The Member Secreta
kind information.
2. Group In-charge’ (legal Cell), R.S.P.C.B., Jaipur, for kind information and

further necesgary action please.
SEE %1 Officer

, Rajasthan State Pollution Control Board, Jaipur for
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1)

3)

4)

6]

7)

8)

9)

ort of Hon'ble NGT OA no. 165/2024

Factual Rep

T Central Zonal Bench Bhopal by

A case was filed before Hon'ble NG
atter of Bhom singh

Sh. Bhom Singh as OA no. 165/2024 (CZ) in the m

versus M/s Jay Bholenath Resort & ors Respondents on dt.

08/07/2024 (Ann-1).
An order was issued by Hon'ble NGT Central Zonal Bench
case hearing dt.24.07.2024 directing to submit Compliance report
within 6 weeks & to be list it on 24/10/24 (Ann-2).
Thereafter, an Office Order from Member Secretary,
in the matter of OA no. 165/2024 Vide HO letter no. 840-841 dt.
29/07/2024 (Ann-3).

A Notice of admission was received from Registrar
pear before Tribunal on 24/10/2024

Bhopal from
RSPCE was issued

of Hon'ble NGT

Central Zonal Bench Bhopal to ap

at 10:30 am vide letter no. 283 dt. 27/07/2024 (Ann-4).

A letter from this office had been sent to District Collector, Jalore

regarding compliance of NGT order dt.24.07.2009 in matter of OA no
165,/2024 (CZ) vide this office letter no 1285 dt. 08/08/2024 (Ann-5).

Thereafter, an order was received from office of District Collector,

Jalore vide order no. 2002-2006 dt.22/08/2024 nominating SDM,
Jalore for compliance of NGT order dt.24/07 /2024 (Ann-6).
In compliance of NGT order dt.24/7 /24, a joint inspection of M/s Jay

Bholenath Resort, Jalore was carried out by State Board Officials of

Regional Office, RSPCE, Sirohi along with SDM Jalore, Tehsildar &

team on dt. 05/09/2024.
On the basis of observation made during verification by RPCB officials

(IR-Ann-7), a SCN had been issued to unit vide this office letter no.
1511-1512 dt. 18/9/2024 for intended direction of Closure of unit
under section 33 (A) of Water Act, 1974 & section 31{A) of Air Act,

1981 (Ann-8).

Besides it is submitted that:-

A. A complaint letter received from Bhom singh on dt.26/12/2023 to
Regional office, RSPCB, Sirohi regarding illegal construction &

pollution caused by M/s Jay Bholenath Resort in Jalore (Ann-9).
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Factual Report of Hon'ble NGT OA no. 165/2024

B.

]

D.

i.

1.

1il.

M

Inspection of M/s Jay Bholenath Resort was carried out by State
Board official on 15/01/2024 (IR Ann-10) against which a show
cause notice (3CN) was issued to unit for intended direction of
Closure under Air Act, 1981 & Water Act, 1974 vide this office letter
No-RPCB/RO Sirohi/JI-1553/2051 dt. 22/01/2024 {Ann-11) & in
absence of timely reply by unit an final show cause notice (FSCN]
was also issued to unit vide letter No-RPCB/RO Sirohi/JI-1553/95
dt.16/04/2024 (Ann-12).

. Further M/s Jay Bholenath Resort had applied online application

for consent to establish (CTE) under Air Act, 1981 & Water Act,
1974 on dt. 03.04.2024 (Ann-13). On examining unit’s application
an 3CN regarding deficiency of documents issued to unit vide this
office No-RPCB/RO Sirohi/JI-1553/386 dt.14/05/2024 (Ann-14).
Aforesaid application examined according to following:-

Check list order issued by head office vide their letter no-F.12 (3-

adm) RPCB/Gen/1693-1702 dated 28.08.2023 (Ann-15)

Letter No.F14(5)Admm/RSPCB/Plg./V-3/Part File/2975-2978

dated 29.12.2023 (Ann-16) and

Guideline issued by head office for hotel/marriage

garden/restaurant etc. (Ann-17).

. Thereafter, one time acknowledgment was granted to M/s Jay

Bholenath Resort on dt.10/07 /2024 (Ann-18).

. Report submitted by SDM Jalore vide their letter no-

Vachak/Nyayaly prakran/2024/428 dated 09.10.2014 received to
this office on dated 10.10.2024 (Ann-19).

-

fin-

(AK Jeliya)

. & Regional Officer
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1
BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL, CENTRAL ZONE BENCH
AT BHOPAIL(M.P.)

ORIGINAL APLLICATION NO ........... /2024

IN THE MATTER OF:-

BHOM SINGH PETITIONER

HIVERSUSY

JAI BHOLENATH RESORT & STATE OF RAJASTHAN RESPONDENTS

INDIEX
[ SR.NO Particulars Annexure  Page No.
I Compilation No I I .
1 | Synopsis ' 3
Chronology of Events 4
3 Original Application Under 5-11
Section 14,15,17 read with
Section 18 Of The NGT Act,
2010
4 Affidavit in support of the 12
Original Application
= Compilation No 11 13
[} List of Documents 14

DATE - 0 £|o? | 2oy
PLACE - Jalore

TARS

T

BHOM SINGH
APPLICANT

MOBILE — 7297909919
EMAIL bhomsa92 l@gmail.com

-n.
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WATHORE™S, ™
ADVOCATE
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‘3‘2:/0?/ 202



BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL, CENTRAL ZONE BENCII
AT BHOPAL(M.P.)

ORIGINAL APLLICATION NO............/2024

IN THE MATTER OF:-

BHOM SINGH PETITIONER

HIVERSUS//
JAT BHOLENATH RESORT & STATE OF RAJASTHAN RESPONDENTS

COMPILATION NO 1

SR.NO Particulars Annexure Page No. ]
| Synopsis 3

2 Chronology of Events

3 Original Application Under 4-9

Section 14,15,17 read with
Section 18 Of The WGT Act,
2010

4 Affidavit in support of the 10-15
Original Application

DATE - g%lo-}jMLH N
PLACE - Jalore fgﬁf%qa’g;,f
BHODM SINGH

APPLICANT

MOBILE — 7297909919
EMAIL bhomsa92 l@amail.com
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SYNOPSIS

This application concerns the unauthorized construction of "
in Jalore, which has been built on land design
plan. This land is crucial
balance of the region.

Jai Bholenath Resort”

ated as a pond in the town's master

for water conservation and maintaining the ecological

The resort, owned by influentjal businessmen, was constructed without necessary
approvals and is operating without a No Objection Certificate (NOC) from the
Pollution Control Board. Despite pr

‘'omises of economic growth, its construction
has caused significant environmental damage and widespread corruption.

The resort blatantly disregards NGT

Responsible officers, instead of interve
bribes.

guidelines and operates solely for profit.
ning, have turned a blind eye after accepting

s
Environment activist Bhom Singh has tirelessly opposed the resort
level to uphold National Green Tribunal (NGT) guidelines and
environment. However, corrupt officials have failed to
activist disillusioned with local authorities.

e
DATE - Qlo¥|zo2y

BHOM SINGH

at the local

protect the
take action, leaving the

PLACE - Jalore

PETITIONER




BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL, CENTRAL ZONE BENCH
AT BHOPAL(M.P.)

ORIGINAL APLLICATION NO ........... /2024

IN THE MATTER OF:-

BHOM SINGH PETITIONER
IIVERSUS//

JAI BHOLENATH RESORT & STATE OF RAJASTHAN RESPONDENTS

CHRONOLOGY OF EVENTS

- | Date Particulars
26/12/2023 Complaint to Regional Officer, Rajasthan State Pollution
- Control Board Sirohi, Rajasthan
26/12/2023 Complaint to Mr. Chairmen Rajasthan, Rajasthan State
3 Pollution Control Board Jaipur, Rajasthan
26/12/2023 Complaint to Sub Divisional Magistrate, Jalore Rajasthan
05/02/2024 Complaint to Divisional Commissioner Sir, Pali Rajasthan
05/02/2024 Complaint to Chief Secretary, Urban Development And
Housing Department Rajasthan Government
05/02/2024 Complaint to Secretary, Urban Development And Housing
Department Rajasthan Government
05/02/2024 Complaint to Directore & Joint Secretary ,Local Self
Government Department Jaipur, Rajasthan
05/02/2024 Complaint to District Collector, Jalore , Jalore, Rajasthan
05/02/2024 Complaint to Sub Divisional Officer, Jalore, Rajasthan
DATE - e8|oH zozl BHOM SINGH
PLACE - Jalore PETITIONER
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BEFORE THE NATIONAL GREEN TRIBUNAL

CENTRAL ZONE BHOPAL (M.P.)

ORIGINAL APPLICATION NO /2024
IN THE MATTER OF11:-
BHOM SINGH
129, ZSA, BIS Colony,
Jodhpur Rajasthan
Pin-342027, Mo.-7297909919 i
HVERSUS/

g
®

—
*

JAT BHOLENATH RESORTS
KHASRA NO,-3763,3764.3765,3766,

GRAM JALORE (B) LETA TAHIL AND DISTRICT -JALORE
RAJASTHAN

. COMMISSIONER

MUNICIPAL COUNCIL OF JALORE
RAJASTHAN PIN-343001

. DISTRICT COLLECTOR

JALORE, RAJASTHAN

. DIVISIONAL COMMISSIONER

PALI RAJASTHAN
SUB DIVISIONAL OFFICER
JALORE, RAJASTHAN

CHIEF SECRETARY

URBAN DEVELOPMENT AND HOUSING DEPARTMENT
RAJASTHAN GOVERNMENT
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7. SECRETARY
URBAN DEVELOPMENT AND HOUSING DEPARTMENT

RAJASTHAN GOVERNMENT

8. REGIONAL OFFICER
RAJASTHAN STATE POLLUTION CONTROL BOARD SIROHI
RAJASTHAN

9. CHAIRMAN
RAJASTHAN STATE POLLUTION CONTROL BOARD JAIPUR
RAJASTHAN

10. DIRECTORE & JOINT SECRETARY
LOCAL SELF GOVERNMENT DEPARTMENT JAIPUR
RAJASTHAN

11. SUB DIVISIONAL MAGISTRATE
JALORE RAJASTHAN
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ORIGINAL APPLICATION UNDER SECTION 14,15,17 READ WITH
SECTION 18 OF THE NATIONAL GREEN TRIBUNAL ACT, 2010

It is humbly submitted by the petitioner as under

A, DETAILS OF THE PETITIONEIL:
As mentioned in the cause title above

I DETAILS OF THE RESPONDENTS:
As mentioned in the cause title above

C. FACTS OF THE CASE
It is most humbly submitted by the applicant that

(1} The petitioner, Mr. Bhom Singh, resides in Village Devliva, Post-Banar,
Jodhpur, Rajasthan. He is committed to protecting the environment and upholding
his right to a clean environment, as guaranteed by Article 21 of the Constitution of
India, as well as fulfilling his dutv under Article 51. This application has been
submitted to address a serious issue concerning the illegal construction and
operation of Jai Bholenath Resort, located in front of Shani Dham Temple on
Khasra Nos. 3762, 3763, 3764, and 3765 in Village Jalore B, Jalore District,

Rajasthan.

(2) It has come to the petitioner’s attention that Jai Bholenath Resort is being
constructed and operated without the necessary permissions and approvals from
the relevant authorities. Specificaily, the resert lacks the Consent to Establish
(CtoE) and Consent to Operate (CtoO) licenses from the Pollution Control Board.
Additionally, the land on which the resort is established is designated as a pond in
the Master Plan of Jalore, and no land conversion has been approved. The resort's
construction has been carried out illegaliy with the collusion of officials and

financial inducemenis.
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(3) The absence of these mandatory approvals not only violates environmental
regulations but also poses a significant threat to the local environment and public
health. If the resort's activities continue unchecked, they could lead to severe
pollution and depletion of natural resources in the area.

D. GROUNDS

(1) Jai Bholenath Resort, while appearing to be a picturesque getaway, operates
illegally and poses serious threats to the environment. This application outlines the
environmental consequences of its unregulated operations and highlights the urgent
need for enforcement of environmental laws and sustainable practices.

(2) The resort has been constructed without the necessary permits and approvals,
often leading to the destruction of natural habitats and ecosystems. Unauthorized
construction can result in deforestation, soil erosion, and loss of biodiversity. The
resort's buildings and facilities may encroach on protected areas, endangering local
Mora and fauna and disrupting the ecological balance.

(3) The resort’s illegal status means it likely bypasses standard wastewater
treatment protocols. Untreated wastewater from guest rooms, kitchens, and pools is
often discharged directly into nearby water bodies, contaminating rivers, lakes, and

groundwater sources. This pollution harms aquatic life and affects the quality of
wialer available to local communities.

(4)  Operating without regulatory oversight, the resort is using outdated and
inefficient generators, air conditioning systems, and vehicles that emit high levels
of pollutants. These emissions contribute to air pollution, adverscly affecting the

health of local residents and visitors, as well as degrading air quality in the
surrounding natural areas.

(5)  Tllegal resorts like Jai Bholenath often lack proper waste management
systems. Solid waste including plastics, food waste and hazardous materials, are
being improperly disposed of leading to land pollution and the contamination of
soil and groundwater. The absence of recycling programs exacerbates the problem,
resulting in significant environmental degradation.

@w';/
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(6)

T

Without adherence to regulatory standards, the resort relies heavily on non-
renewable  energy  sources, contributing to higher carbon emissions and
cxacerbating climate change. The lack of investment .in  energy-efficient

technologies and renewable energy sources further increéases the resort's
environmental footprint.

(7)  Addressing the environmental impact of Jai Bholenath Resort requires strict
enforcement of environmental laws and regulations. Authorities must take action to
shut down illegal operations and ensure that any future developments comply with
environmental standards. Regular monitoring and asscssment of the resort's impact
on the environment are crucial to prevent further degradation.

(8) The illegal operation of Jai Bholenath Resort poses significant threats to the
environment, from water and air pollution to habitat destruction and wildlife
disturbance. It is imperative that regulatory authorities enforce environmental laws
to mitigate these impacts and ensure that all resorts operate within legal and
sustainable frameworks. Protecting the environment is essential for preserving

natural beauty and biodiversity and safeguarding the health and well-being of local
communities and future generations.

(9) The petitioner is filing this petition with the National Green Tribunal as a last
resort after exhausting all other avenues for redressal at the local level. Despite
submitting detailed complaints to various local authorities, no action has been
taken against Jai Bholenath Resort for its violations and environmental harm.

(10)  Given the lack of appropriate and timely action at the local level, the
petitioner is compelled to seek the'intervention of the National Green Tribunal. It
is imperative that the resort's activities are thoroughly investigated and that

necessary measures are enforced to mitigate the environmental damage and restore
compliance with legal standards.

E. PRAYER

In view of the above facts and circumstances, the Hon'ble tribunal may be pleased

to grant following relief as under:
St

Q it
/é ux.HUF[\ \1.

( il ATH W
— c.mrt-”"*'"! o]

"‘Hj Regd. No. 1207
\ -
"“‘h J’gﬁ"‘{}"

\

%




10

1. To issue a show cause notice to the respondent, Jai Bholenath Resort, directing
them to explain why they have failed to comply with environmental norms and
regulations as prescribed by law.

2. To direct an immediate inspection of the premises of Jai Bholenath Resort by a
competent authority to assess the environmental impact of their operations,
particularly focusing on specific concerns such as waste management, water
pollution, noise pollution, deforestation, etc.

3. To order suspension of activities that are causing environmental degradation
until such time that the Respondent can demonstrate compliance with all relevant
environmental regulations and obtain the necessary clearances and permissions.

4. To impose penaltics for any violations of environmental laws as determined by
the inspection and subsequent investigation. '

5. To mandate remedial measures to restore any environmental damage caused by
the Respondent's activities, including but not limited to, reforestation, cleaning of
water bodies, and safe disposal of waste.

6. To acknowledge the master plan designation that specifies the land in question
as a pond (talab), and direct the Respondent to cease any activities that contravene
this designated land use. The relevant section of the Master Plan clearly indicates
that the land is reserved for water conservation and should not be utilized for
commercial purposes.

)
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11
7. To order the demolition of the re

designated in the Master Plan
E

Sort to restore the land to jts original st
violales environmental

given that the construction of the resort
norms and the stipulated land use.

ate as
is illegal and

8. To establish a monitoring mechanism to ensure that the
environmental norms in the futur

submission of compliance report:

Respondent adheres 1o
e, which could include regular inspections and the

9. To impose penalty on the respondent for the illegal construction and operation
of the resort, and for causing environmental harm. The penalty should be

commensurate with the extent of the violation and the environmental damage
caused.

10. To provide compensation to affected parties for any harm or damage caused by
the Respondent’s non-compliance with environmental regulations,

I'1. To pass any other order that this Hon'ble Tribunal may deem fit and proper in
the interest of environmental justice and protection.

F. That, any affidavit in support of the original Application is filled along with

H. That, the required court fees has been paid zlong with the Original

2

DATIE - ["13] tﬂrh_‘jg_lﬂ Bﬁﬁ’l SINGH
PLACE - Jalore

Application as per NGT Act, 2010,

PETITIONER

MOBILE — 7297909919
EMAIL bhomsa921@gmail.com

D
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BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BHOPAL (M.P.)
ORIGINAL APPLICATION NO /2024
INTHE MATTER OF:-

BHOM SINGH PETITIONER

HVERSUS/H
JAI BHOLENATH RESORT &
STATE OF RAJASTHAN RESPONDENTS
AFFIDAVIT

[. Bhom Singh, S/O Mool Singh aged about 34 years, residing at Plot No. 129,

7SA. BIS Colony Jodhpur, do hercby solenly affirm on oath as under

1. That, | am applicant in the instant case and fully conversant with the facts of

ase and hence, competent to swear on this affidavit.
Original Application along with Annexure
1 to last have been

the ¢
. That, 1 am filing the present
before the Hon’ble Tribunal the contents from para

)

drafied by me.
. That, 1 have read

filled along with the application. M

VERIFICATION

and understood the contents and based on the documents

Tl

I. the above named deponent do hereby verify that the contents of the paras above
are true and correct and no material fact has been concealed.

Signed and verified on 8" Day of July 2024 at Jodhpur (Rajasth
!EFHT‘FF;EQBY pur (Rajasthan) ({/

;%Mjo of Shii. L7 and-Sid

Gt R qﬁ.
= o[ Thumb of sni. (72 tﬁ{-‘fﬂgi

' shn Midiheds Lt
dentified Dy T
ENTERFD 1§ NOTARY ~TTESTED
REGIOTER AT SERIAL A V%
l};m- s ; P'L-“Ii

Hoern T
Qa7 AL o %lo7) 2024

NOTAKY, JOUHPUR
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BEFORE THE HON’BLE NATIONAL GREEN

TRIBUNAL, CENTRAL ZONE BENCH

AT BHOPAL(M.P.)

ORIGINAL APLLICATION NO .........../2024

IN THE MATTER OF:-
BHOM SINGH

PETITIONER
[IVERSUS//

JAI BHOLENATH RESORT & STATE OF RAJASTHAN RESPONDENTS

COMPILATION NO 1

SR.NO | Particulars Annexure Page No.
1 Compilation No 1T 13
0 List of Documents 14

DATE - &%) §720%Y

PLACE - Jalore

@bﬁr/

BHOM SINGH
APPLICANT

MOBILE — 7297909919
EMAIL bhomsa92 l{@email.com

D

aRler /2424
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, CENTRAL ZONE BENCH
AT BHOPAL(M.P.)
ORIGINAL APLLICATION NO .........../2024
INTHE MATTER OF:-
BHOM SINGH PETITIONER
HVERSUS/

JAT BHOLENATH RESORT & STATE OF RAJASTHHAN RESPONDENTS

LIST OF DOCUMENTS

[“:I{NU_ : I‘.Jri.'lul_l_lr*:; Annexure Page No. _i
] Complaint to District Al 15 [
o eendton Tulowd ool ]
2 Complaint to Sub Divisional A2 16 |
Officer, JTalore i S i _ !
3 Complaint to Regional Az 17 !
Officer, Rajasthan State
| Pollution Board, Sirohi
4 Complaint to Chairman, Ad 18
Rajasthan Pollution Board,
B Jaipur )
5 Additional District Magistrate, | AS 19
... llalore
i Director, Local Self A6 20
________ _| Government, Jaipur
7 Secretary, UDH, Rajasthan AT 21
8 Chiefl Secretary, UDH ’ AB 22
[Rajasthan ;
9 Divisional Commissioner AD 23
DATE- o0& ?—]‘mz,..'.] BHOM SINGH
PLACE - Jalore PETITIONER
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Tiem No, 02

BEFORE THE NATIONAL GREEN TRIBUNAL

CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No. 165/2024(CZ)

Bhom Singh Applicant(s)
Va.

Jai Bholenath Resort & Ors. Respondent(s)

Date of Hearing: 24.07.2024

CORAM: HON'BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

FFor Applicant(s): None.
For Respondent(s): None.
ORDER

. This application concerns the unauthorized construction of “Jai Bholenath
Resort” in Jalore, which has been built on land designated as a pond in
the town's master plan. This land is crucial for water conservation and
maintaining the ecological balance of the region.

. The resort owned by influential businessmen, was constructed without

necessary approvals and is operating without a Wo Objection Certificate

[(NOC) from the Pollution Control Board, Despite promises of economic

growth, its construction has caused significant environment damage.

. A substantial issue of environment has been raised.

. lssue notice to  the respondents, returnable within four weels.
Respondents are directed to submit their reply within six weeks through
E-filing portal, preferably in the form ol searchable PDFY OCR Support
PDF and not in the form of Image PDF,

. Applicant is directed to take necessary steps for service ta the respondents

by both ways and also on available email.

QA Hao. 165/2024[CF) [hvam Singh Ve, Jai Bholenath Beaort & Ors,




6. We deem it just and proper to call a report on the matter in issue in

present Original Application, from a Joint Committee consisting of:-

i. One representative from the Collector, Jalore,

Rajasthan.
ii.  One representative from the Rajasthan State

Pollution Control Board, Jaipur.
The Committee is directed to visit the place and submit the factual and
action taken report within six weeks. The State PCB will be the nodal
agency for coordination and logistic support.
Applicant is directed to supply the copy of the application and relevant
documents to the Committee and Respondent(s) within a week and after
compliance of service, the applicant has to submit an affidavit that the
notice and copy of the application have been served upon the Committee
and respondent(s). |
The report in the matter be filed by the Committee through email at

ngtezbbho-mp@zov.in preferably in the form of searchable PDF/OCR

Suppert FDF and not in the form of Image PDF.

List it on 24 October, 2024_.‘

Sheo Kumar Singh, JM

Dr. Afroz Ahmad, EM

241k July, 2024
0.A No. 165/2024(CZ)
PN

OA Ka lE'F:.-"‘ZI'ﬂ*rE‘Z.l LT Singh Ve, Jai Bholenath Resort & Ors
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forma. I FETEELHEE H0: ORIGIONAL APPLICATION/APPLICATION! 652024

. ardtErleded : Bhom Singh
iil.  wdiofiEh Jai Bholenath Resort & Ors.
IV. =TI & AT, NATIONAL GREEN TRIBUNAL {HGT), Bhopal

Sl Wi Wi, 1908 = ofifrmm, s o 1508) F 3730 xoovi B Ban 1 @ 2 & sl v wiR
mmﬂﬁﬁmmnﬂnrﬁ?naﬂm%mmﬂwmmfwmmﬁ

HANE T v fafy apdes gk e WA &1 gg A o1 R iR Bgwm e A @ -
) HEFHATETE 1A% Regional Officer. Sirohi
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Udl: Plot No. 68, Shanti Hagar, Main Highway Road, Sirohi {Rajasthan}
Mobile No / Email @ 7891 200094 | rorpebiusirohi@gmail.com
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1. Regional Oficer, Regional Office, Rajasthan Slate Pollution Contrel Board, Sirohi is appainted 01T en behalf of RSPCH
with the direction to prepare the parawise factual report, contact the counsel of (he State Board and gel the draft reply so
thal same may be filed with approval of competent authority before Heable NGT, Bhopal.

29

2. Shei Vaibhav Thakuria, Advocate, 203, A7, Raoyal Abode, Vijaypath, Tilak Hagar, Mabile Mo. 7017975501 with tha request
10, act and plead before the Hon'ble NGT, Bhopal on bahall of RSPCE. You will be paid fee as per RSFCE office order dated
05.03.2020.

Member Secretary ﬂ(

u alid
it Signature
930829¢  pigitally signed
Designation/ Secretary
Date: 2024.0 .07:53 15T

Reason: Apprd
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doangri, Jaipur-302004

Phone : 0141- 2716804, 2716800 e-mail : i ic.|
Helpline Mo. : 0141-27 16877

No. .10 (627) RPCB/Legal/NGT/2024/ @\s - g\|  Date: 2907 - 202y

Regional Officer,

Rajasthan State Pollution Contral Board,
Sirohi

Email: - rorpeb sirchi@zmail.com

Subject - Regarding Hon'ble National Green Tribunal, Bhopal order dated 24.07 2024 in
Criginal Application Mo, 165/2024 (CZ), Bhom Singh V/s Jai Bholenath Resort & Ors

Sir,
With reference to above subject matter, it is to inform that the Hon'ble NGT has passed an
order dated 24.07.2024 and dirscted inter-alia as follow:-

&. We deem it just and proper to call @ report on the matter in issue in present Original
Application, from o foint Committee consisting of:-
i. One representative from the Collecter, Jolare, Rajasthan.
il. One representative from the Rojasthan State Pollution Controf Board, Jaipur
7. The Committee Is directed to visit the place and submit the factual and oction taken
repert within six weeks. The State PCE will be the nodal agency for coordination and

logistic support.

You are hereby nominated as member of the committes as well as Nodal officer an behalf of
ESPCB with the direction to ensure compliance of Hon'ble NGT dated 24.07.2024.. Copy of Hon’ble
MNGT order dated 01.07.2024 is being enclosed for ready reference,

Enclosed-As above

(Wijal M)
Member Seerstary

Copy to following for Information and for Further necessary action —
I.  District Collector , Jalore , Rajasthan

Member Secretary 5{‘"‘2‘

et OlgNAature

9308120 Digitally signed by

SiE Dasignation
%ﬁ Data: 20240
Ees¥t  Reason: Apprd

Secretary
0755 18T
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Registered Post/ Dasti Notice
NGT-CZB/2024/¢%3 Bhopal, Date {23 /07/2024
BEFORE THE NATIONAL GREEN TRIBUNAL, CENTRAL ZONE BENCH, BHOPAL
Original Application No.165/2024(CZ)

Bhom Singh Vs Jai Bholenath Resort & Ors.

To,
The Regional Officer, R-8

Rajasthan State Pollution ControlBoard,
Sirohi, Rajasthan

: NOTICE ON ADMISSION::

Whereas an application has been filed by the above named applicant(s) under
section 18(1) read with 14, 15, 16 and 17 of the National Green Tribunal Act, 2010

and after preliminary hearing, the Hon'ble Tribunal has been pleased to admit the
Application and issue the notice,

2. Therefore, notice is hereby given to you to appear before this Tribunal in
person or through legal practitioner in this matter on 24.10.2024 at 10.30 am; duly
instructed to file response/reply alongwith supporting documents, if any, as per the
direction of the Hon'ble Tribunal, before the said date.

3. Take notice that in case of default, the said application will be heard and
determined in your absence.

4, Given under my hand and the seal of the Tribunal, this the 1‘{.1]?.2024

Notice + Petition Copy,
( Rajesh ktara-x-{ig]r{h%ﬁ’
JFEgistrar
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N Rajasthan State Pollution Control Board

et 0 o Y Plot No. 68, Main Highway Road Shanti Nagar, Sirohi-307001.
[\

E-mail: rarpeh.sirohi@pgmail.com

Inspection Report
(Under section 23 of the Water Act, 1974, under section 24 of the Air Act, 1981 and
under section 10 of EP Act, 1986)

1 a. Name of the hotel: M/s Jay Bholenath Enterprises  (Unit
1d:134197)
b. Address of the hotel; Khasra No. 6815/3763, 3765, Shanidham, |
Samtipura Road, Tehsil:Jalore, District- Jalore
c. E-mail: -
d. Fax: -
€. Mobile: 8005982340
f. Telephone: -
2 Date of inspection: 05/09/2024
3 | Name and Designation of the Natah Ji (Partner)
|| person contacted: (Mob. No. 8005982340) !
4 Date/year of commencement of 2024 (as reported by owner during inspection) |
production: |r
5 No. of Rooms 18 double bedded rooms
6 Category as per State Board’s Green category
categorization dated 02/06/2020

7 Status of operation and occupancy | Operational

DG Set of 160 KVA.

8 Status of consent under Water Acknowledgement was granted by the State |
Act, 1974 Board vide order no. 2024-2025/Sirohi/10701 |
dated 10.07.2024 which is valid for life time |
9 | Status of consent under Air Act, |for 11 double bedded rooms , 20 seats |
1981 restaurant, 01 Marriage Garden, 01 Banquet |
Hall, 04 nos. of labour rooms, Kitchen & 01

10 | Status of authorization under Not Applicable
Hazardous and Other waste
(Management & Handling) Rules

11 | Any other facility | 18 Double bedded rooms
(Kitchen(s)/Restaurant(s)/bar(s)/b | 01 Restaurant — 64 seater
anquet hall(s)/swimming pool(s) | 01 Marriage Garden — 2000 pax
Mlaundry(ies)/meeting  room(s)/ | 01 Banquet Hall - 100 pax
conference room(s) etc.

12 | Waler related

a) Source of waler Bore well (01
No documents were shown regarding

application for NOC from Central Ground

no)
the

W‘ﬂ L- | Water Autho |'il}f_:___________

il
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Rajasthan State Pollution Ccfntml E«c;asalrt{lll e
Plot No. 68, Main Highway Road Shant NIEIEBG ir
E-mail: rorpch.sirchi@gmail.com

b) Status of metering
arrangement on sources

Metering arrangements were not provided at
bore well.

¢) Meter reading (if meter
provided)

NA

d) Metering arrangement for
water  consumption in
various process/use

Purpose wise metering arrnngen:]entﬁ for
water consumption was not provided.

¢) Water consumption
process/purpose wise

Purpose wise water consumption records not
shown during inspection.

f) Status of log book of water
drawl and consumption

No details of quantity of water consumption or
draw! from bore well were maintained.

Sources of wastewater generation

Utilities i.e. Kitchen, Toilets, Bathrooms, Floor
washing, Laundry, etc,

14

Waste water generation per day:

As per NBC 2016 waste water generation per
day approximately be 11.5 KLD (including 18
total double beds, 64 total seater restaurants,

100 pax total banquet halls & excluding
marriage garden)

15

Details of wastewater treatment
facility

The wastewater generated from the hotel
activies is discharging directly outside the
premises near railway tracks without any pre
Ireatment, _

Also, unit has failed to install and operate
adequate capacity of STP for treatment of

waste water,

Sources of air pollution and
pollution  control  measures
adopted thereof

01 DG Set of unknown capacity found installed |

in premises & no suction hood with chi
were provided in cooking area & tandoor in
kitchen,

D.G. sets was having acoustic enclosure but

no adequate height stack was attached to the
above DG set,

mney

17

Specific non-compliance, if any,
observed during inspection

All the non-compliances are mentioned in Bold
font,

a. That during spection unit was  found
established & operating 18 double bedded
rouims, & restanrant having

seating capacity
il G

bpax, | Banguet Halls of 100 pax, 01
Marriage Garvden of 2000 pax. Out of which

unit was only consented to operate as what
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=N Rajasthan State Pollution Control Board
et @ o 45V

Plot No. 68, Main Highway Road Shanti Nagar, Sirohi- -307001.
_\ 5
E-mail: rorpch. sirohi@gmail.com

b.

cl

.

permitted in abovementioned condition no.9.
However, unit has done cxpansion for the
rest. of ancillaries without obtaining prior
Consent o establish & Operate from the
State Board,

That hotel is abstracting ground water from
I No. of Borewell without prior permission
from CGWA.

That hotel has not provided adequate Oil
and  Grease separation tank thus non
complying with referred consent to operate
specifie condition £,

That hotel has installed 01 no. of DG set of
unknown eapacity without proper stack.

That during inspection domestic sewapge was
found discharge through septic tank &
soalkpit,

That unit has not provided adequate STP for
treatment of domestic waste water generated
before discharge,

18 | Details of water/waste water | Waste
sample collected during | during
inspection proper

water sample could not be collected
inspection as hotel has not installed any
treatment  facility & is directly

discharging effluent outside.
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Rajasthan State Pollution Control Board
Plot No, G8, Main Highway Road Shanti Nagar, sirahi-307001.
E-mail: rorpeb.sirohi@gmail.com
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=t Rajasthan State Pollution Control Board
et O e

Plot No. 68, Main Highway Road Shanti Nagar Sirohi-307001,
N\ ' "
E-mail: rorpch.sirohi@gmail.com
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Regional Office, Sirohi A rneyxnit -2
rspeh Rajasthan State Pollution Control Board

——Te— Plot No. 68, Shanti Nagar, Main Highway Road,
it il Sirohi, Rajasthan - 307001
N

Email: rorpeb.sirohi@gmail.com

No. RPCB/RO stRonyn-/ | $°1 — 15712 Date: |3 J&@}Q_}.j
Repistered

M/s Jay Bholenath Enterprises (Unit 1d:134197)
Khasra No. 6815/3763, 3765, Shanidham, Samtipura Road,
Tehsil:Jalore, District- Jalore '

Sub:-  Show cause notice for intended direction for the closure under section 33 (A) of the Water
(Prevention & Control of Pollwtion) Act, 1974 and under section  31(A) of Air (Prevention &
Control of Pollution) Act, 1981,

Ref:- L. Inspection of your unit by State Doard Official on date 05.09.2024,
2. Unit’s Acknowledgement was granted by the State Board vide order no, 2024-
2025/5irchi/10701 dated 10.07,2024

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter called as
‘the Board’) to initiate proceeding under the provisions of the Water (Prevention & Control of Pollution) Act,
1974 (hercinafter called as *the Water Act’) and Air (Prevention & Control of Pollution) Act-1981 (hereinafter
called as *the Air Act’) for violation of various provisions of the Acts here-in-after shown:-

1. Whereas, the Water (Prevention & Control of Pollution) Act, 1974 (herein after referred to as the

“Act”) has come into force in whole of State of Rajasthan with effect from 23.3.1974 and Air Act came
into force in the whole of the State of Rajasthan with effect from 16.6.1981,

2. And whereas, the “Act” is enacted to provide for prevention, control and abatement of water pollution
and air pollution and to carryout aforesaid purpose, the Rajasthan State Pollution Control Board (herein
after referred to as the “Board™) has been conferred power to take such steps as are deemed necessary
for prevention, control and abatement of water pollution,

3. And whereas, the provisions of section 24 of the Act clearly states about prohibition on the use of
stream or well or sewer or land for disposal of polluting matters as follows:-

1 Mo person shall knowingly cause or permit any poisonous, noxious or polluting matter
determined in accordance with such standards as may be laid down by the state Board to
enter(whether directly or indirectly) into any stream or well or sewer or on land; or

2 No person shall knowingly cause or permit 1o enter into any stream any other matter which
may tend, either directly or in combination with similar matters, to impede the proper flow of
water of the stream in a manner leading or likely to lead to a substantial aggravation of
pollution due to olher causes or of its consequences,

4. And Whereas, the provisions of section 25/26 of the water Act, further clarifies about restrictions on
outlets and discharges that no person shall without the previous consent of the State Board -

a  Establish or to take any steps to establish, any industry, operation or process, or any treatment
and disposal system or any extension or additien there to, which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land or

b. Bring into use any new or altered outlet for the discharge of sewage or trade effluent or

c. DBegin to make any new discharge of sewage or trade effluent,

5. And whereas M/s Jay Bholenath Enterprises (Unit 1d:134197), (herein after referred 1o as the
“Unit”) is engaged in operating a Hotel/Resort at Khasra No. 6815/3763, 3765, Shanidham,
Samtipura Road, Tehsil:Jalore, Disirict- Jalore nature of industry is such that during the process
unit discharges polluted water and air.

6. And whereas Acknowledgement was granted by the State Board was granted by the State Board vide
order no. 2024- 2025/5irohi/10701 dated 10.07.2024 which is valid for lifetime for 11 double bedded
rooms , 20 seals restaurant, 01 Marriage Garden, 01 Banguet Hall, 04 nos, of labour rooms, Ritchen &
01 DG Set of 160 KVA..

7. And whereas the industry was inspected by State Board Official dated 05.09.2024 and during
inspection following observation were found:-

a.  That during inspection unit was found established & operating 18 double bedded rooms,
& restaurant having seating capacity of 64 pax, I Banquet Halls of 100 pax, 01 Marringe
Garden of 2000 pax. Out of which unit was ouly consented to operate as what permitted



g Regional Office, Sirohi
TSyt Rajasthan State Pollution Control Board

N — Plot No. 68, Shanti Nagar, Main Highway Roead,
T T A Sirohi, Rajasthan - 307001
N

Email: rorpeb.sirohi@gmail.com

in abovementioned condition no.%. However, unit has done expansion for the rest of
ancillaries without obtaining prior Consent to establish & Operate from the State Board,

b. That hotel is abstracting ground water from 1 No. of Borewell without prior permission
from CGWA.

¢. That hotel has not provided adequate Oil and Grease separation tank thus non
complying with referred consent to operate condition f#

d. That hotel has installed 01 no. of DG set of unknown capacity without proper stack
height.

¢. That unit has not provided adequate STP for treatment of domestic waste water
generated before discharge.

B. And whereas the above observations indicate that the industry has failed to comply with the provisions
of the Air Act and the Water Act.

9. And whereas above stated non-compliances and violations of the provisions of the Air Act and the
Water Act have been viewed seriously by the Board.

10. Whereas the State Board in order to prevent and control air and water pollution being caused by the
industry is competent to issue any directions under section 31A of the Air Act and section 33 A of the
Water Act in writing to any person, officer or authority and such person, officer or authority shall be
bound to comply with such directions.

11. And whereas, National Green Tribunal (N.G.T) delivered a decision on May 08, 2013 in the
application no. 37 of 2012; Wassan Singh V/s State of Punjab-regarding, and it was enjoined upon all
the industrial operations and process to close down their production activity which are operating
without proper consent of the State Board. State pollution control Board has also been directed to seal
such defaulter unils.

Therefore, in the interest of prevention of perpetual offence being committed by you and in the interest of
control of air and water pollution, Board intends to issue following directions under section 21 and 31 (A)
of Air (Prevention & Control of Pollution} Act, 198land under section 25/26 and 33 {A) of Water
{Prevention & Control of Pollution) Act, 1974:

* The closure, prohibition or regulation of any industry, operation or process.

+ Stoppage or regulation of the supply of electricity or water or any other service,

¢+ Secaling of DG Sets, if any.
Therefore, you are hereby directed to show cause as to why the aforesaid proposed action be not confirmed. In
case, you wish to submit any objection/clarifications to above, you may submit your reply/clarification by post
or by appearing in personal along with documentary evidences, latest by 10 days, failure to which actions as
stated above be confirmed by the State Board without any further notice/correspondence to you in this regard.

Yours Sincerely,

L
L
{Ashok Kumar Jeliya)
SEE & Regional Officer
Copy to: Master file, o/ e

/]V'

Regional Officer W
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H02972-2941061

REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARD
P’lot No 68, Shanti Nagar, Main Highway Road, Sirohi , Rajasthan 307001

Inspection Report

(Under section 23 of the Water Act, 1974, under scction 24 of the Air Act, 1981 and
under section 10 of EP Act, 1986)

a.  Name of the hotel:

I M/s Jay Bholenath Resort
b.  Address of the hotel: Road, in front of Shani Dham Temple,
Samtipura, Jalore, Rajasthan 343001
c. E-mail: NA
i Fax: .
e. Mobile; 9602185539
f.  Telephone: )
2 Date of inspection: 15/01/2024
3 Name and Designation of the Jitendra ({ Management Head )
person contacted:
4 Date/year of commencement of 2020, as informed
production:
5 No. of Rooms 12 rooms (Double Bedded)
6 Category as per State Board's Orange category
categorization dated 02/06/2020
|
7 Status of operation and occupancy | Operational i
8 Status of consent under Water Operational without valid CTE & CTO from .
Act, 1974 State Board :
9 Status of consent under Air Act, Same as above i
1981 i
10 | Status of authorization under Not Applicable
Hazardous and Other waste
(Management & Handling) Rules
11 | Any other facility | O1 Restaurant — 40 seaters

(Kitchen(s)/Restaurant(s)/bar(s)/b
anguet  hall(s)/swimming pool(s)
HMaundry(ies)/meeting room(s)/
conference room(s) elc.

01 Banguet Hall
Marmiage Garden (150*%200 sq 1) approx
Hotel -12 Rooms ( Double Bedded)




202972-294161

REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No 68, Shanti Nagar, Main Highway Road, Sirohi , Rajasthan -307001

12 | Water related
a) Source of water Tubewell (01 No)
No documents were shown regarding the
application for NOC from Central Ground
L Water Authority or PHED.
b) 2:15_1'{“3 Gfmitm“‘g Metering arrangements was not provided at
angement on sources tubewell
c) Meter reading (if meter _
provided)
9 E;tenng arrange?‘lent f?r Process-wise metering arrangements for
o SR " water consumption was not provided.
Various process/use
) thsﬂfnsumfﬁi Process-wise water consumption records not
POGERC PR ECE shown during inspection.
D gmmf Gglﬂg book _Gf PR | Mo log book maintained therefore, cannot be
rawl and consumption judged .
13 | Sources of wastewater generation | Utilities i.c. Kitchen, Toilets, Bathrooms, Floor
washing, laundry etc.
14 | Waste water generation per day: | As per NBC 2016 waste water generation per |
day approximately be 7120 Litre per Day
(including 12 Double beds, 40 seater
restaurants)
15 | Details of wastewater treatment | NA
facility
16 | Sources of air pollution and | 1) One D.G. set of 82.5 KVA
pollution  control  measures 2) One traditional D.G set
adopted thereof
Sr.No. 01 D.G set with acoustic enclosures
and Sr.No. 02 without acoustic enclosures
and inadequate stack height,
I7 | Specific observation /

non-
compliance, if any, observed
during inspection

All the non-compliances are mentioned in Bold
font,

1. Unit has not provided any facility for
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17 | Specific  observation

| compliance, il any,
| . M "
i during mspection

18 | Details
sample
inspecet

ol water/w:

collected
ion

0297222940161

REGIONAL OFFICE

non-
observed

1sle water
during

Cls

RAJASTHAN STATE POLLUTION CONTROL BOARD
lot Mo 68, Shanti Nu_;:ur, Muh! lligl_ﬁ\'n}' Road, Sirohi, Rajasthan 307001

All the non-compliances are mentioned in Bold
font.

1. Unit has not provided any faeility for
segregation of dry waste & wel waste
and no records of waste disposal was
provided during inspection,

2. Unit is abstracting ground water from
1 No. of Tubewell without prior
permission from CGWA,

3. Unit has not provided any facility for
pretreatment of domestic waste water
& Kitchen waste water.,

4. Unit has not installed Oil and Grease

separation tank in kitchen.

5. Unit is operating without obtaining
walid Consent from the State Board.

Waste water sample could not be colleeted
during inspection as hotel has not installed any
treatment  facility & is  dircetly  discharging

| efMuent into Spectic tank followed by Soak pit

gpou”
(Shankar Lal)

Junior Environment Engineer

.-'-'.
-~

A

(Sharad Saksena)
Regional Officer
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REGIONAL OFFICE

RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No 68, Shanti Nagar, Main Highway Roead, Sirohi, Hnj-.usthﬂ_-_-‘_l‘j@_'_




%02972-29416]
REGIONAL OFFICE

RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No 68, Shanti Nagar, Main Highway Road, Sirohi , Rajasthan -307001
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Latiude: 25365957 1 7
iLongitude: 72627536
Ebgvation: 1685. 1626 m
‘Agcuracy:3.0m 5
Tirme: 01-15-2024 1544

~ o L.
Latitude;2 3
Longtude 72627539
Flevation:185.1618

A couracy= 3.0'm :
Time: 011 SI024 1584, o
Nate: jay Bholenath resort
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R02072-294161
REGIONAL OFFICKE
RAJASTHAN STATE POLLUTION CONTROL BOARD
'lot No {p_}}!_;ihn_l|_iif_i'ﬂ_:l_|g1_t_|;.,__T§_l_:|_l_1_1 Highway Road, Sirohi , Rajasthan -307001

Registered/mail
No, RIPCB/RO SIROHIJ 1~ 553/ 2065 | " Date: 22 ] el h“j Y

M/s Jay Bholenath Resort
Road, in front of Shani Dham Temple,
Samtipura Jalore, Rajasthan 343001
Phone no: 9602185539 =t
Subs-Show cause notice for intended direction for the closure , under section 33 (A) of the
Water (Prevention & Control of Pollution) Act, 1974 and under section 31(A) of Air.
(Prevention & Control of Pollution) Act, 1981,
Refi- Inspection of your unit by State Board Official on date 15/01/2024.
Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (here
in after called as ‘the Board") to initiate proceeding under the provisions of the Air (Prevention &
Control of Pollution) Act-1981 (here in after called as ‘the Air Act’) and Water (Prevention &
Control of Pollution) Act, 1974 (here in after called as ‘the Water Act’) for violation of various
provisions of the Acts here-in-after shown:-

I. Whereas the Air Act came into force in the whole of the State of Rajasthan with effect
from 16.06.1981.

5 And whereas the Water Act came into force in the whole of the State of Rajasthan with
effect from 23.03.1974. : il
3. And whereas the Air Act has been enacted to provide for the prevention, control and

abatement of air pollution and the Water Act to provide for the prevention and control of
water pollution and for maintaining and restoring the wholesomeness of water. _

4. And whereas keeping this in view the Board has been conferred power to take such steps
as are deemed necessary for the prevention, control and abatement of air and water
pollution. '

5 And whereas M/s Jay Bholenath Resort, Road in front of Shani Dham Temple,
Samtipura, Jalore is engaged in Hotel & Restaurant activities (Here in after called as

the industry).
¢ And whereas the industry was inspected by State Board Official dated 15/01/2024 and

during inspection following observation were found:-
a. Unit found opgrative without obtaining valid Consent to establish and

Consent to operate from the State Board.

b. One D.G set of 82.5 KVA with acoustic enclosures and one traditional D.G
et without acoustic enclosures and inadequate stack height

¢. Unit has not provided any facility for segregation of dry waste & wet waste
as per Solid Waste Management Rules, 2016 and no records of waste disposal
was provided during inspection.

d. Unit is abstracting ground water from 1 No. of Tubewell without metering
arrangement and prior permission from CGWA.
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REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARD

Plot No o8, Shanti Nagar, Main Highway Road, Sirohi , Rajasthan -307001
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¢ Unit has not provided any facility for treatment of domestic waste water &
Kitchen waste water neither installed Oil and Grease separation tank.

7. And whereas the above observations indicate that the industry has failed to comply with
the provisions of the Air Act and the Water Act.

8. And whereas above stated non-compliances and violations of the provisions of the Air
Act and the Water Act have been viewed seriously by the Board.

Q. Whereas the State Board in order to prevent and control air and water pollution being
caused by the industry is competent to issue any directions under section 31A of the Air
Act and section 33 A of the Water Act in writing to any person, officer or authority and
such person. officer or authority shall be bound to comply with such directions.

10. And whereas, National Green Tribunal (N.G.T.) delivered a decision on May 08, 2013
in the application no. 37 of 2012; Wassan Singh V/s State of Punjab-rezarding, and it
was enjoined upen all the industrial operations and process to close down their
production activity which are operating without properconsent of the State Board.
State pollution contrel Board has alse been directed to seal such defaulter units.

Therefore. in the interest of prevention of perpetual offence being committed by vou and in
the interest of control of air and water pollution. Board intends to issue following directions
under section 21 and 31 (A) of Air (Prevention & Control of Pollution) Act. 1981and under
section 25/26 and 33 (A) of Water (Prevention & Control of Pollution) Act, 1974:
* The closure, prohibition or regulation of any industry, operation or process.
* Stoppage or regulation of the supply of electricity or water or any other
service.
Therefore. vou are hereby directed to show cause as to why the aforesaid proposed action be not
confirmed. In case, you wish to submit any objection/clarifications to above, you may submit
vour reply/clarification by post or by appearing in personal along with documentary evidences.
latest by 15 days, failure to which actions as stated above be confirmed by the State Board
without any further notice/correspondence to you in this regard.
Yours Sincerely,
i .

-..__.—-—"\.:I'“-

Regional Dt‘ﬁgﬁr

\m: Master file.

Regioﬁ Office
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=102972-204 161
REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No 68, Shanti Nagar, Main Highway Road, Sirohi , Rajasthan -307001

Registered Post/E-mail

F.No.: RPCB/RO/SIROHIII-1553/ 95~ Date: | J‘GH }Qg LL|
Ms Jay Bholenath Resort

Road in front of Shanti Dham Temple,

Samtipura, Jalore

Tehsil & District-Jalore

Sir,

Sub: Final show cause notice for intended directions for closure of unit under the provisions ol

seetion 33 (A) of Water (Prevention & Control of Pollution) Act, 1974 and section 31{A) of Ais
(Prevention & Control of Pollution) Act, 1981.

Ref: Show cause notice issued vide letter dated 22/01/2024.

E-J

Lsd

Whereas, the Water (Prevention & Control of Pollution) Act, 1974 (herein after referred to as
the “Act™) has come into force in whole of State of Rajasthan with effect from 23/3/1974.
And whereas, the Water Act has been enacted to provide for the prevention, control and
abatement of Water pollution and to carry out the aforesaid purpose and the Rajasthan Stale
Pollution Control Board (hereinafier referred to as the “Board™) has been conferred power 1o
take such steps as are deemed necessary for the enforcement of the provisions of the aforesaid
Act.
Whereas, the Air (Prevention & Control of Pollution) Act,1981 has come into force in whaole
of State of Rajasthan with effect from 16/06/1981.
And whereas. the said Air Act was enacted to provide for prevention & control of air pollution
and for maintaining & restoring the whaolesomeness of air.
And whereas, under the provisions of section 21/4 of the Air Act, no person operating any
industrial plant, in any air pollution control area shall discharge or cause or permit to be
discharged the emission of any air pollutant in excess of the standards laid down by the State
Board. :
And whereas. under the provisions of section 25/26 of the Water Act, no person shall, withowt
provisions from State Board, establish or take any steps to establish any industry. operation or
process. or any treatment and disposal system or any extension or addition thereto. which is
likely to discharge sewage or trade effluént into a stream or well or sewer or on land in excess
of the standards laid down by the State Board.
And whereas, a unit is being operated in the name & style of M/s Jay Bholenath Resort,
Road in front of Shanti Dham Ti’.‘:mplc. Samtipura, Jalore, Rajasthan (hereinafier referred
w as “the industry/unit™).
And whereas, inspection carried out by State Board official dated 15/01/2024 and observed
following non-compliances:- :

a. Unit found operative w |lh{|ut obtaining consent to establish and consent to

operate.
h. One D.G. set of 82.5 KVA with acoustic enclosures and one traditional D.G. set
without acoustic enclosures and inadequate stack height.



02972294161
REGIONAL OFFICE
/ RAJASTHAN STATE POLLUTION CONTROL BOARD
. Plot No 68, Shanti Nagar, Main Highway Road, Sirohi , Rajasthan -307001

. Unit has not |_1|:(-1\;i1_il'{i :t-ll}' };]-Eilifj'_fﬂl' .H'L-.r.v;i:_i.!inr1 of dry waste & wel n as(e as
per SWMC Rules, 2016 and no records of waste disposal was provided during
inspection.

. Unit was found abstracting ground water from a tubewell without mctering
areangement and prior permission from CGWA,

¢ Unit has not provided any facility for treatment of domestic waste watcr &
Kitchen waste water neither installed Oil and Grease separation tank.

9. And whereas, National Green Tribunal (N.G.'I".) delivered 2 decision on May 08, 2013 in
the application no. 37 of 2012; Wassan Singh V/s State of Punjab-regarding, and it was
enjoined upon all the industrial operations and process to close down their production
activity which are operating without proper consent of the State Board. State pollutior
control Board has also been directed o seal such defaulter units,

10. And whereas, you are operating the aforesaid activities without obtaining consent to operate as
contemplated under the provisions of the Water Act and Air Act .

I'l. And whereas, operating the Water and Air polluting process without obtaining valid consemt
of the Board, is punishable under the Water Act and Air Act.

I2. Therefore, in the interest of prevention of perpetual offence being committed by you and in
the interest of control of pollution, Board intends to issue following directions/actions under
the provisions of the Water (Prevention & Control of Pollution) Act,1974 and Air A
(Prevention & Control of Poliution), 1981 against the unit:

a. The closure, prohibition or regulation of any industry, operation or process or
b.  Stoppage or regulation of the su pply of electricity or water or any other service.

In view of above, this final show cause notice is issued, as to why the directions be not issucd
under 33(A) of Water Act and 31 (A) of Air Act for closure of industry including disconnection of
clectric and water supply. In case you wish to submit any objection/clarifications to above notice. please
arrange to submit your clarification along with the supporting documents within |5 days to this office.
failing to which direction under Water Actand Air Act shall be confirmed without any further notice.

Yours sincerely

=
S
(Ashok Kumar Jeliva)
SEE & Regional Ofticer

\mn: Master file

J
E}g;}u %4

SEE & Regional Ofticer
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SISIITalE
HollB Rajasthan State Pollution Control Board
FORM |
Application for Consent to Establish under seclion 21
s af tha
ol i o o Air (Prevention and Control of Pollution) Act, 1981
“W Print Date: 4/29/2024

Frem:- Dato: 03/04/2024
JAY BHOLENATH ENTERPRISES Kh. No. 6815/3763, 3765, Shanidham, Samtipura Road, Jalore Jalare Jalore
To. Unit ID: 134197

Regional OfficerPiot No 68, Shanti Nagar, Main Highway Road, Sirohi,

Rajasthan-307001Phone: 02972-284161 Application ID: 366893
Application Type: CTE AIRMWATER - Frash

Disposing Authority: Balotra

Address: Reglonal office, Rajasthan state pollution control Board, Jasol
phanta, OppJDVVNL office Jasal Road Balolra,District -Balatra

Sir,

1NWe hereby apply for obtaining

ansent, in Form No. | under section 21 of the Air (Prevention and Contral of Pollution) Act, 1981 (MNo. 14 of 1981) for establishing
ningustrial plant/ operation/ process! activity , plant owned by JAY BHOLENATH ENTERFPRISES (Name of Directorf proprietar!
arner elc.)
Part I: General Information
A. Datalls of Industry! Activity! Servieel Operation/ Process:-
|_a. | Name of iIndusing! Activity! Seniee/ Operation! Process Ja¥ BHOLEMNATH ENTERFRISES
b. Mame and Designation of the Applicant Smit Rekha Deora Partner
c. Caorrespondonce Address Jkkh, No. 6815/3763, 3765, Shanidnam, Samtipura Road, Jalore
Village! Area Jalare
Street/ Locality! City Jalore
Tehsil Jalara
Digtrict Jalore i
Pin Code 343001
Telephone Mo, (including STD Code) Q-
Mobile No. SB3IFIS0N1T2
E-Mail Address rekhadeora.lie elia@gmail.com
Fax No. =
d. Site Address JAY BHOLENATH ENTERPRISES
Kh No 6B15/3763, 3765, Shanldham, Samtipura Road,
Jalore
Plot No./ Khasra No.
Village! Area Jalare
Street! Localityf City Jalare
Tehsll Jalore
District Jalore
___Gtate _Rajasthan
Pin Coda 343001
Telephone Ho. {Including STD Coda) 0-
Mablle No. 9636350172
Fax Ho. 0-
Email Address rekhadeora lle.ollaf@gmail com
8 Plot Areal Mining Lease Area 599.91 Sq. Mater
Land classification
(&) Industrial or Mo
(b} Commarclal, or Mo
{c] Agriculture, or Na
S Id) Resldential, rr s




5 KL
g Whether covered under EIA hlntlﬂ::a_ljﬂ'l, 2006 Ma
i Gross Bullt up Area 0
k. Consent Is applied for Fresh
(Entire Industry! Activity! Servicel/ Operation/ Process or
Part thereof- please specify)
L Category of Industry/ Activity/ Servicel Operation/ Green
Process
m. | Scale of Industry! Activity/ Service/ Operation/ Process Small
n. | Status of Application/ Activity! Service/ Operation/ Proposed
Process
o. Total Capital Investment (without depreciation) in 195,25
Industry! Activity! Service! Operation/ Process (as per
Project Report! CA Certificate) for which consent is
applied (Rs. in lacs)
p. Date of Commissloning 15/04/2024
q. Total number of employees (including contractual 10
workers) In the Industry! Activity/ Service! Operation/
Process (maximum)
r. Total number of residents in the colony; if any 1
within the premises of the establishment MNI&
5. Installed Capacity of the Industry/ Activity! Service/ Operation/ Process
MIA
L Mo. of working days in a year 300
No. of shifts per day 2
v, Electric connection number and name 1
i B. Surrounding Details:-
5. No. Which of the following features exist within 1 km of the gite
1. Human Settlement (Villags/ Cityl Tawn)
2 Water body NIA
3 Industrial area (Specify)
4. Any majer Industry [Specify)
Part Il: Information related to Industry/ Activity/ Service! Operation/ Process
(a) Raw Material Details:
Mot Applicable....
(b) Preduc ServicelActivity detai
Quantity/ Capacity (With Product or By Product or
5. Mo. MName y
Unit) Bk Storage Capacity
5452 Marriage Garden 1, NOS. Service 1
2039 BANQUET HALL 1, NOS, Service i
31104 HOTEL ACTIVITIES 11, ROOM Service 11
E40 RESTAURANT 20, SEATS Service 20
28101 LABOUR HALL 4, ROOM Service 4
(e] Electric Energy/Water Requirement (Kilo Watt/Kilo liter per Day)
Mot Applicable...
(d) Water Consumption Detalls {Kilo liter per Day)
Srio Source of Water Bollar [ Cooling Domaestlc Industrial Process Others
235658 Any Other 0 1 g

Part lll: Information related to Effluent Generation, Treatment and Disposal
{a) EHluant Generation & Disposal Detalls




(c] Type of treatment system Insialled

NiA,

Part IV: Infermation related to Alr Pollution and Control Systems
(a) Alr Emission Detalls
A- Process Stacks

Infrastructural
Stack attached to b1 | Ighit { Alr P
S. No. ? mmt: m:':"lm ?“h r“': D":"’t“ : H'“ i [l T Y monitoring facility (Yes/
Li
P greund lave meler) ontrol sures Mol Mot required)
ACOUSTIC
121528 SET 0.00 ¥
o ENCLOSURE, =
B- Flue gases stacks
Not Applicable, .,
C- Fugltive emission
HNot Applicable...
D- Datalls of D. G. Sets
§ faciliti
Status of Acousti Helght of Stack (I ot A m:r::u:::::u:ni::i;n“
L ustic elg n
3 d
e VI A K enclosure mater) Above roof meker) Above Groun monitoring (Yeal Ma/
Level
Not required)
B2069 160 [KVA) Yes 0 0 Y
Part V; Information related to Solld Wasto:
Mot Applicable...
Part VI: Information related to Consent Fee De altlon
Transactlon
DD Humber DD Date DD Amount Challan Mo, Payment mode Token No Transaction Date Statirs
hd
Online Payment
(By Rajasthan Apr3 2024
1 -AWATS01272 11565 su s
115658363 03/04/2024 100.00 CTE 2 Pamnank 8363 12:00AM CCES
Platform)
Online Payment
(By Rajasthan Apr 29 2024
X w437 116 5
116361618 29/04/2024 12000.00 CTE-AWA43TROTS2 Payment Je1618 12:00AM UCCESS
Platform)

1. If We, hereby declare that the Informatlon furnished above ls correct to the best myl our knowledge

2. I'We, hereby submit that In case of change, sither of the polnt ef characterlstic of discharge er the gquantity of discharge or Its quality, a fresh
application for consent shall be made and until such consent is granted no change shall be mads,

3. I'We, understand the State Board and its officlal authorized in this behalf by the State Board can make necessary changes! modification In the data
provided by me/ us while deciding the application on the basls of the Information provided by mel us.

Date:- Signature
Place Mame
Designation
Seal

r?:t:;.“m application must be accompanied with the fees as specified in the notificatlons lssued by the State Government time to Ume.

Il. Consent fee shall be pald through Bank Draft payable In favour of the Member Secretary, Rajasthan State Pollution Control Board or through ECS or
through e-Mitral CSC or Bank Challan or any other facllity as per orders Issued by the State Board thme to time.

. Decumenis as per check list as spacified by the Stale Board shall be submitted alang with the application.

V. All documents Including consent application form submitted to the Stale Board shall bas slgned/ attested by the proprietor/ autherized signatory

alang with seal.
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REGIONAL OFFICE \
BhiM RAJASTHAN STATE POLLUTION CONTROL BOARD LleSl‘ﬁE for
Plot No-68, Main Road, Shanti Nagar, Dist.-Sirohi (Raj) |
YR R e email- rorpch.sirohi@gmail.com Contact no.- 02972-294161 EmlmnmEnt
Registered/E-mail
No. RPCB/RO/Sirohi/JI-1553/ a5 Date: )i fos- /o 2

M/s Jay Bholenath Enterprises (Unit 1d-134197)
Kh. No.- 6815/3763, 3765,

Shanidham, Samtipura Road, Jalore
Tehsil-Jalore, Distt. - Jalore 343001

Mob. No.- 9636350172

Sub: Show cause notice for intended refusal of CTE under the provisions of Water
(Prevention & Control of Pollution) Act,1974 & Air (Prevention & Control of
Pollution) Act, 1981 for your hotel located at Opp New Bus Stand, Jalore.

Ref: Consent to Establish application dated 03/04/2024.

Sir,

This is without prejudice to the right of Rajasthan State Pollution Control Board
(herein after referred to as ‘the Board’) to initiate proceedings under the various provisions of
the Air (Prevention & Control of Pollution) Act, 1981(herein after referred to as “Air Act”) &
Water (Prevention & Control of Pollution) Act, 1974 (herein after referred to as “Water Act”)
for violation of provisions of the Act(s| here-in-after shown:-

1) Whereas the Air Act has come into force in whole of State of Rajasthan with effect from
16/06/1981.

2) And whereas the Water Act has come into force in whole of State of Rajasthan with
effect from 23/03/1974,

3) And whereas the said Air and Water Acts were enacted to provide for prevention &
control of air and water pollution and for maintaining & restoring the wholesomeness
of air & water respectively.

4) And whereas keeping in view the Board has been conferred power to take such steps
as are deemed necessary for prevention, control and abatement of air & water
pollution.

5) And whereas, you have established and operating a hotel in the name & style of M/s
Jay Bholenath Enterprises located at Kh. No.- 6815/3763, 3765, Shanidham,
Samtipura Road, Jalore.

6) And whereas, your application for consent to establish dated 03/04/2024 under
Water Act, 1974 and Air Act, 1981 examined and its found deficit w.r.t.

information/documents as follows:



REGIONAL OFFICE l\
BhIM RAJASTHAN STATE POLLUTION CONTROL BOARD ‘tl-'-'i['fEf f

P Ilot No-68, Main Road, Shanti Nagar, Dist.-Sirohi (Raj) : ,
i gam fam email- rorpeb,sirohif@gmail.com Contact no.- 02972-204161 Eml[mm:

a. Annexure- G (I) and Annexure- G (II) issued by registered architect.

b. Authority letter in favor of applicant, signed by all partners and
acceptance by applicant.

c. GPS based photograph of Borewell with metering arrangement.
d. GPS based photographs of D.G. set and 0il and Grease Trap.

e. That deposited amount of fee for consent to establish (CTE) is not
adequate, unit has deposited CTE fee Rs. 12000/- only. However,
applicable fee Rs. 16002 /- Therefore, unit is required to deposit balance
fee Rs. 4002/- in CTE application.

7) And whereas, aforesaid deficiencies indicate that the application submitted by the unit
is not complete in all respect.
8) And whereas, such incomplete application is liable to be refused by State Board.

In view of above deficiencies, this Show Cause Notice is being issued to the unit as per
provision of the Acts with the direction to submit your clarification along with supporting
documents/evidence within 15 days from the issue date of this notice, in this office either in
person or by email, failing which your aforesaid consent application may be refused by the
State Board without any further notice in this regard.

Yours sincerely
_5d—

(Ashok Kumar Jeliya)

SEE & Regional Officer
\ﬁ@n: Master File

SEE & Reégional Officer
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Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004

Phone :0141-5159699,5159604: ¢-mail: member-secretary@rpeb.nic.in
Helpline No.: 0141-2716877
F.12 (5-Adm) RPCB/Gen/ | G923 =170 L Date: 28| H21
Order

Checklist of Documents to be submitted with the application of Consent to Establish and
Consent to Operate under the Water Act, 1974, and Air Act, 1981 (except for acknowledgment
cases)

In supersession of office order no. F.12 (PSC-1) RPCB/Gen/1297-1330 dated 01/07/2021
regarding the checklist of documents. required to be uploaded/submitted while applying for Consent
to Establish and/or Consent to Operate under the Water (Prevention and Control of Pollution) Act.
1974 and Air (Prevention and Control of Pollution) Act, 1981, the checklist of documents to be
submitted with the application for Consent to Establish and Consent to Operate under Water Act and
Air Act, except for acknowledgment cases, is revised as under:

1. General checklist of documents to be submitted/uploaded while applying for Consent (o
Establish under the Water (Prevention and Control of Pollution) Act. 1974 and/or Air
(Prevention and Control of Pollution) Act, 1981 with the applicable fee — Annexure *A*

2. General checklist of documents to be submitted/uploaded while applying for Consent 1o

Operate under the Water (Prevention and Control of Pollution) Act, 1974, and/or Air

(Prevention and Control of Pollution) Act, 1981 with the applicable fee — Annexure ‘B’

Format of Self-Certificate for Consent to Establish to be submitted on the letterhead —

Annexure *C*

4. Format of Self-Certificate for Consent to Operate 10 be submitted on the letterhead —

Annexure *D°

Feasibility Report on Pollution Control Measures — Annexure *C°

Format for the Certificate of Capital Investment — Annexure *F*

Certificate/  Building plan  approved by the competent authority or

map certified by a registered architect, in case of Health Care Facilities/ Building,

Construction, Group Housing/ Hotels — Annexure “G (1&11)"

Lad

N o

This bears the approval of the competent authority.

(Vijai N.)
Member Secretary
F.12 (PSC-1) RPCB/Gen/| € 4 3- 1 T0 - Date: 2 @ 92 3
Copy 1o following for information and necessary action:
I. P.5. to Chairperson, RSPCR, Jaipur
2. Sr. PA to Member Secretary, RSPCB, Jaipur,
3. Chief Environmental Engincer, RSIPCB, Jaipur

4, CSO/CAO /1100, RSPCB, Jaipur S Iign ature

Digitally signed by
Designalion /e
Date: 2023.04

of Secretary
y.09:15 IST

Ra]Ka) Refl No. : 4613600



Rajasthan State Pollution Control Board
Hl:.--u.t‘qn'.un:r. 4. Institutiona) Area, JhalanaDoongri, Taipur-302004 _
Phone :01-41-5159699,5159604; e-mail: member-secretary@dopebunic.in
Helpline No.: 0141-2716877

5. Group In-Charge, CD & PDF / E-Waste/ Hazardous Waste! OGM / HBC/ CPP/ Plastie/ I'I'j:'.
! Pre-Screening / Textile / Liquid Waste/ Mlanning / Legnl / VTR /Mines & SCMG-D5S/
MUID / Project & 1EC / RTI BMW/ MSW RSPCH, Jaipur.

6. Regional Officer, Regional Office, RSPCB, Alwar/ Balotra/  Banswara/ Hlmr:u?:mr#
Bhilwara/Bhiwadi/ Bikaner/ Bundi/ Chittorgarly Hanumangarh /Jaipur (North)/ Jaipur
(Southy Jaisalmer’ Jhalawar / Jhunjhunu! Jodhpur/ Kishangarh/ Kot/ Nagaur/
PalifRajsamand’ SawaiMadhopur / Sikar/ Sirohi /Udaipur,

7. Group In-charge (ITS). RSPCB, Jaipur = to upload on the Staie Board's website.

8. Master File

Member Sccretary

Signature

Digitally signed by
Designation Alembgfl Secretary
Dale: 2023.04
Reason: Appr

RajKa] Ref No, : 4613600



Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004

%: Phone :0141-5159699.5159604; e-mail: member-secretary (rpeh.nic.in

Helpline No.: 0141-2716877

Annexure — A

1. Registration from Registrar of Companies/ Partnership Deed’ Undertaking
alfirming proprietorship

2. Power of attorney or letler of authority in favor of the applicant.

3 Document of land/ building ownership/ rent agreement/ authorization for
intended use/ Mining Lease Deed / Short Term Permit for mining

4. Project cost detail certified by Chartered Accountant

LE Feasibility report on pollution control measures

6. Environmental Clearance under EIA notification, 2006 and/ or application
submitted for obtaining Environment Clearance, wherever applicable

1 Certificate/ Building plan approved by the competent authority or
map certified by a registered architect, in case of Health Care Facilities’
Building, Construction, Group Housing/ Hotels

8. CETP membership letter for CETP connected units

Signature

Digitally signed by
Designation /%
Date: 202306

RajKa] Ref No. : 4613500 Reason: Apprd




2

7

Helpline No.: 0141-2716877

W

3

Rajasthan State Pollution Control Board
Headquarter, 4. Institutional Area. JhalanaDoongri, Jaipur-302004
Phone :0141-5159699,5159604; e-mail: member-secretaryiirpeb.nic.in

Annexure — I3

e submitted! with the application for Consent 1o Operate
74, and/or Aj I with the applicable fee

Power of atlorney or letter of authority in favor of the applicant.

Latest certificate of Chartered Accountant in the prescribed format,

NOC from Central Ground Water Authority. if applicable

o g [ 12| =

Environmental Clearance under E1A netification, 2006, if applicable

—

Membership of Common Bio-Medical Waste Treatment and Disposal
Facility (CBMWTDF) / Self-declaration 1o the effect that no CBMWTDF
exist within 150 km radius of the HCF, il applicable (Health Care Facilities) |

RajKa] Ref No. : 4613600

Signature

Digitally signed by k
Designation
Date: 2023.0¢.28
Reason: ApproNgg
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ETeam, Rajasthan State Pollugi
i ——
I

__ @—'_ﬂ-— Headguarter, J, Institutional Area, JI]:LI:mn[]mmgri. Jaipur-302004

Fud

RajKaj Ref Ho. : 4613600

. Than being Micro/Smal|

- That the industry/ project/ activity/ Health Care Facility/ service* is not covered under

That all orders and directions issued by the Bozrd lrom time o time. shall

on Control Board

Phone ;0141 -3159699,5159604: e-mail: m-.-mh::r—ﬁ::rru!nw-’i:‘-nwh

Helpline No.: 0141227 G6RT7

Mic.in

¥ ; . Annexure -C
Performa for Certification on legter head for Consent to Establish

veceeee. Dame and designutiony S

.......................................... L
....................... do solemnly afiirm and declare on aath as under:-

That T am respansible for establishin

Le &l operating® the industry/ projecy/ process/ Health Care Facilit/
i T R N {name & address of facility)
Ehat | i P (name ang designation) am authorized Lo sign the consent application
Torm and other docume

: nis! enclosures of the applications relan
That the area of the premises

ed with this projecs.
| of the industry/ project/ activiy
Sq. Meters,

¥/ Health Care Faciliy/ service*is ..........
That the wial number of employvees in
Thatin case of any increase or chang

the indusiry/ project/ activity / Health Care Facility/ service® is .....
alteration or change in

¢ in cansented produet, production capacity, addition’ modification/
Process ar raw material or project or discharge efMuentemission points in future,
fresh Consent o Establish and/ or Consent to Operate shall be oblained,

That the quantity of trade and domestje eMuent shall not exceed .. ... KLD and _..... KLD respectively.
The mode off disposal shall be ... (or bade efMuent Jand,. ..., tor domestic eilluent),

That there will be no efMuent discharge from the premises tapplicable only in the case of drv units)*,

That all adequate measures for prevention., control. teatment and disposal of water/air pollution from the

various processes! aetivities shall bef hayve been® established so as 1o meet the prescribed standards as per
the Eavironment (Protection) Rules, 1986,

That adequate pollution control measures are taken
That ground water shall not be abstracted 1o fullil the water requirement of the industr project activigy s

Healh Care Facility/ service®. therefore NOC from Central Ground Water Authorinn (CGWAY Tor
abstraction of ground water is not required,

o meet the prescribed ambient noise standards,

Enterprise drawing ground water less than 10 KLD. the project

secking NOC for abstraction of ground water as per provisions of the latest guidelines

dated 24.09.2020.

is exempied from
issued by CGWA

- That the proposed project! activity/ mines

is not covered under schedule of EIA Motification, 2006/
Aravali Natification, 1992,

. ** That the proposed mines/ project is covered under EIA Notification 2006,

However it does not require
clearance for Matjional Board for Wildlife, The copy ol cenificale ubtained lrom concermed Deputy
Conservator of Forest is anached. (only for the project! industry/ activity/ mines covered under schedule
of ELA Motifieation 2006)

. any provision ol
Manufacture Storage and Import of Hazardous Chemiecal Rules, 1989, therefore, preparation of
Onsite/O0site Emergency Plan is not required.

That provisions of Public Liability Insurance Act are not applicable on the indust

A ¥/ project process/
Health Care Facility/ service®, therefore Policy under PLI Act is noy required.

That lor any issue related with our textile unil. recommendation of Disyrigy Moni

loring Commiltee is not
needed.

be complicd with,
(* Strike out. whichever is not applicable).
(** wherever applicable)

ictor)
Digitally signed by
Designation /¥ of Secreta
Date: 2023.08 p.09:15 IST



Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, JhalanaDaoongri, Jaipur-302004

Phone :0141-5159699,5159604; e-mail: member-secretaryidepel.nic.in
Helpline No.: 0141-2716877

Annexure- 1)

£ Ferforma for Certification on letter head for Consent (o Operate

L sasivisiiiaiiminasa s, Crome and Qesipnotion ) Bl L i i o i e
AN« uyssiviivh o nvi s nsa i s e b do solemnly allirm and declare on oath as under:-

I. That I am responsible for establishing’ operating® the industny/ project/ process! Health Care Faeiling#
Service® NaMEd MIS. ....coviciniiuiinnemiieemenissenisseseessasernssssesesass (NAME & address of facility)

25 WL L iniiinininia {name and designation) am authorized 1o sign the consent application
form and other documents/ enclosures of the applications related with this project.

3. That the arca of the premises of the industry/ project/ activity/ Health Care Facility/ service®is ..........
5q. Meters.

4. That the total number of employees in the industry/ project/ activity / Health Care Fueility/ service™ 15 ...

5. That in case of any increase or change in consented product, production capacily. addition/ moditication/
alteration or change in process or raw material or project or discharge effluent/emission points in future.
fresh Consent 10 Establish and/ or Consent to Operate shall be obtained.

6. That the quantity of trade and domestic effluent shall not exceed ...... KL.D and ...... KLD respectively.
The mode of disposal shall be .......... {or trade eifuent Jand....... {for domestic effluent).

7. That there will be no effluent discharge from the premises (applicable only in the case of dry units)®.

8. That all adequate measures for prevention. control, treatment and disposal of watlerfair pollution from the
various processes’ activilies shall bef have been® established so as 1o meet the preseribed standards as
per the Environment (Mrotection) Rules. 1986,

9. That adequate pollution control measures ure laken 1o meel the preseribzd ambient noise standards,

10. That the industin/ project! activity/ Health Care Facility/ service® is nol covered under any provision ol
Manufuciore Storage and Import of Hazardous Chemical Rules, 1989, therefore, preparation of
Onsite/OfTsive Emergency Plan is not required.

11. That provisions of Public Liability Insurance Ael are not applicable on the industry/ project’ process
Health Care Facility/ service®. therefore P'olicy under PLI Act is not required.

12. That for any issue related with our textile unil, recommendation of District Monitoring Commilize is not

needed.
13. That 2ll orders and directions issued by the Board from time to time. shall be eamplied with.

(* Strike out, whichever is not applicable).
{** wherever applicable)

(Signature of
Owner/ Director / Proprietor)

Signature

Digitally signed by
Designation /¥
Date: 2023.00
Reason: Appr

RajKa) Ref Ho. : 4613600




Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141-5159600,5159604; c-mail: member=sccretaryedmelunic.in
Helpline No.: 0141-27 16877

Annexure-I

/ Feasibility Reporton Pollution Control Measures.
& e
1 Introduction about the project including project cost i
2 | Loeation including co-ordinates .
3 | Raw materials. product and by-produets (it any) alongwith quantities
4 Process of Manufacture (detailed) alongwith Tow sheet of manufacluring process and
indicating point of generation of waste water/ air emission’ solid waste/ hazardous wasle
5 Material balance study. e iz
6 | Water demand (Process wise)-

a. Total water consumption

b. Fresh water

¢. Recycled water

d. Source of water

7 Walter balance

8 | Quantity of waste water generated (process wise) and its characteristics. -
9 | Details of treatment of waste water alongwith complete engineering design, characteristic
of treated water, mode of disposal and point of disposal. i
10 | Details of treatment of sewage alongwith complete engineering design. characieristic of
treated water, mode of disposal and point of disposal.

; 11 Quantity and quality of pascous emissions from each stack. Pollution contral measures
proposed to be adopted with complete engineering design.

12 | Hazardous waste generation, its characteristics, quantity, modc of storage. treatment and
disposal.
13 | Solid waste generation its characteristic quantity, mode of storage, treatment and
disposal.
14 | Time schedule for implementation of the pollution control schemes (Air & Water)

15 | Total capital cost on pollution control system along with the operation and maintenance
cosl.

Signature

Digitally signed by
Designation Secretary
Date: 2023.08 J.09:15 IST

Reason: Apprd
RajKa] Ref No. : 4613600
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Raiasthan State Pollution Control Board

vitstianal Arez. JhalanaDoongri, Jaipur-302004

= Headquarter, 4, Institulicna
- 4 Phons= :0141-5159559_3159504; e-mail: member-tecrelanydrpch nmig.in
. I

oline No.: 0141-2716877

Annexure-F

y authorized to audit &
ifi i ves n

This is to certify that the total capital investment (Without depreciation) made by the project

proponsnts M/S e e i e R R S AR TS for the
DIOJECH s vemsaremsess SHUBHIEE Bl o cecsinasoiiiiunnsmmnniassiomtunsmparasanin sananmnassaannaazmnss © as
at the end of the financial vear i.e. 31+ March of financial year 20.... OF 25 ON ..c.o-commesmees * is Rs.
.................... The details of investment in various subhzads are as follows
S. No. | lt=m | Investment |
] | Land | |
2. | Building | |
3 | Plant & Machinery | |
4 | Miscellanzous Assels | |
| Total | |

(* Strike out, whichever is not applicable)

Signature & Seal: ..

b [ 1| PR

Designation: .......cccovuann. AR e

Mame of CA Firm: .o .oocisisiriminnanaian
Registration Number: .....ceommniiiiiicnnens

Note:
(1) In case of Limited company (public/private) or partnership firm please enclose copy of latest

balance sheet.
(2) In case of the project or any iem of the project is taken on lease or on rent investment will

include the cost of the item/project incurred by the owner/ lessor.
(3) The centificate is to be signed by the Chartered Accountant! person authorized to audit & sign

halance sheets/ audited accounts.

Signature

Digitally signed by .\
Designation/Wlembgf Secretary
Date: 2023.09

Raj¥aj Ref No. ; 4613600



Rajasthan State Pollution Control Board

— Headyquarier, 4, Tnstitutional Area. Jhalanal Joongri. Jaipur-302004
-1-+I: : Phone (014 1-31 39600.5 159604 comail: membyr=seereiaryadopeh nic.in
o Helpline Mo 014 1-2710877

Annexure-G (1)

ﬂl.:l'_l.il'h'1‘:li!_lluil.l[i!11.'_|!|'-lll_nlPILLEMU!}J'[LE.HHIU.‘HJHJIIﬂ]!ﬂ!'il}'_m:l _
mapeertified by o res istered arshiteet, inense ol lealth Care Fagilities/ Building,
Construction, Group Housing/ Hotels

To be filled by the Applicant/Authorised Person

T SPRRR I Son/Daughter oF SIri .o GUE oooerenncess YEAS

T 1 S R ——— needs consent lo establish/ operate from RSPCB  for

..........................

I hereby certify that :
i) Land on which this unit is proposed te established/operated is legally owned by the

Applicant.

i) Applicant is in possession of this land and no court case or acquisition proceeding related to

this land is pending.

iii)  Applicant shall construct the building on this land as per prevalent byelaws and en the basis
of map approved by the registered Architect keeping due provision for set back, parking ete.

Applicant while constructing the building. shall follow all byelaws and would be responsible
for any violation therein.

(Signature)

Signature

Digitally signed by

Secretary
Date: 2023.04 F09:15IST

Raason: Appr
Ra]¥a) Ael Ho. : 4613600
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=

-

3% Rajasthan State Pollution Control Board

= Headquarter, 4, Institutional Aren, IhalanaDoongri, Jaipur-302004
- Phone :0141-5159699,51 594

047 c-mail: member-seerctaryqirpel,nic,in
Helpline No.: 0141-2716877

Annexure-G (11)

Certificate/ Building plan approved by the competent anthority or
Ilh'1ILEML&F!I_L‘I_:IJIEEJ‘#L"JLHEJ!HHI._l'II_.l:il&ju.lﬂ.h'ﬂl'.'lL(.'ﬂ[L'_l"}I'.'iliIit'.&z’.J-'r!JiI'JfHI.'..
Construction, Group Housing/ Hotels

To be filled by Registered Architee!

T ———— ~son/daughter of  Shri

reSidence at ..oiiiinnein, vressnerenann CERITY that:-

............................... having office/

1. | am Architect duly reistered with Council of

Architecture and my repistration no. is

2, This certificate is related 10 land, detail of

which is piven as under:

i)  Plot No.

i)  Name of Scheme

i)  Area

iv) Dimensions

vl  Road widih

Proposed set back :

i)  Front

ii) One side

iii} Second side

iv) Back

4. Proposed height of the building

5. I a building is already constructed:

i)  Gross built-up area of all storeys
excluding prescribed set back

iil}  Area of construction in the set back
apainst the byelaws, which is proposed to
be removed

Gross built up area (of all storeys)

Mo. of storeys proposed

Proposed parking

Raimwater harvesting

0. Plantation

[PY]

Four wheelers...... Two wheel
Proposed™Not proposed
ProposedNot proposed

I35 ...

I hereby certify that this Certificate and attached Buildings Plan has be
prevalent byclaws and nothing has been hidider
Building Plan.

en prepared under the
Veoncealed while preparing this certificate and

Enclosed: Certified Building I"lan

Iidutuc:l

Secretary

0915 IS8T

Digitally signed by
Dasignation /e
Date: 2023 04
Reason: Appr
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Rajasthan State Pollution Control Board M. LiFE
s . NN
Headquarter, 4, Institutionzl Area, JhalanaDoongri, Jaipur-302004 X K/

1 :1;-':|5-||_l frar
Phone :0141-27168049,2716800 e-mail : member-sacrotary@rpcb nicin

B reseroewmnif
Halml inakl~ - 1AL TTIE2TT

No.F14(3)Adm./RSPCB /Plg./V-3/Pant File 2375 _ 23758 Dale: 23-12-23

Regional Officer,

Regional Office, RSPCB,
AlwarBalotra/Bharatpur/Bhiwadi/Bhilwara/
Bikaner/ChittorgarhfJaipur(South)JaipunNorth)/
Jodhpur/Kishangarh/Kota/Pali/Sikar/Udaipur/
Bundi/Hanumanearh/Jaisalmer/Sirohi/Jhalawar
fSawai Madhepur/JhunjhunuwRajsamand/
Banswara/Nagaur.

Subject:- Clarification regarding requirement of land conversion in case of sector
specific guidelines issued by the State Board.
Ref:-  State Board order no. F12(5-Adm)RPCB/Gen/1693-1702 dated 28.08.2023.

Sir/ Ma'am,

The State Board vide order dated 28.08.2023 has issued checklist of documents to be
submitted with the applications of Consent to Establish and Consent to Operate under Water
and Air Acts (except for acknowledge cases), wherein requirement of taking land conversion
documents has been done away with.

Previously, the State Board has issued sector specific guidelines such as Hotels/
Marriage Gardens/Restaurant/Banquet Halls, Stone Crushers and Mineral Grinding, etc.
wherein documents related to land conversion were mandatory.

To avoid any confusion and to keep parity, it is hereby clarified that in accordance
with checklist of documents issued on 28.08.2023, land conversion documents shall not be
insisted upon even when State Board had issued sector specific guidelines stating that land
conversion documenis were mandatory.

In view of above, all Regional Officers are directed to process consant appli:aﬁuns in
accordance with checklist of documents to be submitted with the applications of Consent to

Establish and Consent to Operate under Water and Air Acts (except for acknowledge cases)
issued dated 28.08.2023.

(Prema Lal)
Chi i i
F14(5)Adm./RSPCB /Plg./ " Er;:‘:ﬂn S
Copy forwarded to following for the information and necessary action:
I P..‘;mL‘haupcrs.un,I{SFCB,Jaipur,

2. Sr. P.A 1o Member Secretary, RSPCB, Jai I
3. All Group In-charges, RSPCH, Jaipur,! ] = S ! g N atu i

LKz Hie

“a.ey Digitally signed by

Digitally ¢
g DM
TRSEE Date: 2023.12'88

*3 Reason: Approve

1:10:46 IST
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_Aajasthar p..u-..... Rajasthan State Pollution Control Board

W Plot No 68, Shanti Nagar, Main Highway Road, Sirohi, Rajasthan-

Phone: 02972-294161 Fax: 02972-294161
Registered

ACKNOWLEDGEMENT OF APPLICATION FOR CONSENT UNDER THE WATER (PREVENTION &
CONTROL oOF POLLUTION) ACT, 1974AND THE AIR (PREVENTION & CONTROL OF

POLLUTION) ACT, 1321 FOR SMALL SCALE / TINY INDUSTRIES UNDER GREEN CATEGORY
UPTO AN INVESTMENT OF RS. 5.00 CRORES.

File No F(Tech)/Jalore []ﬂ]n-rE]fBl.'laT['l]ﬂﬂZ-i-Z 025/432-433
Order No : 2ﬂ24-2025f$irnh1f‘] 0701
From : . Date : 10/07/2024

Regional Officer] Sirohi |
Rajasthan State Poliution Cantrol Board,
Plot No 68, Shanti Nagar, Main Highway Road, Sirohi, Rajasthan-207001

To,

Mfs JAY BHOLENATH ENTERPRI SES (UnitiD:134187)

Kh. No. 6B15/3763, 3765, Shanidham, Samtipura Road, Jalore . Jalore Tehsil:Jalare
District-Jalore

I/ We hereby acknowledge the receipt, in this office, on 03/04/2024 of your application dated 030472024
for  Consent to Establish for {project / process / activity name) JAY BEHOLENATH ENTERPRISES
under section of 21 of the Alr(Prevention & Control of Pollution) Act, 1981 and section of 25 of the
Water(Prevention & Control of Pollution) Act,1974 having capital cost of the project Rs. 195.25 Lacs
duly filled in and accompanied by prescnbed fee Rs. 12,000.00 and requisite documents,

This acknowledgement of the conszent gpplication shall be treated as Consent to Establish, of the State
Board, under section of 21 of the Air(Prevention & Control of Pollution) Act, 1981 and section of 25
of the Water(Prevention & Contral of Pollution) Act1974 to Consent to Establish your industry at
Kh HWo 6215/2763, ares, Shanidham, Samtipura Road, Jalare Jalore Tehsil:Jalore District:Jalore
and there would be no need for the industry to obtain periodical renewal of consent, till such tme the unit

1.The acknowledgement shall be subject to the provisions of the Water {Prevention & Control of Pollution)
Act 1874, the Air (Prevention & Cantrol of Pollution) Act, 1981 and the Emvironment (Protection) Act,
18886,

2.This acknowfedgement will not be used as an evidence for ascertaining the land titie and its use.

3.The acknowsiedgement is from the peint of view of control of pollution, and does not absolve the unit from
making compkance of the other stalutory obligations, prescribed under any cther law or instument, for the
tme being in force and the directions passed by the Hon'ble Courts.

4.The State Board shall have the right to conduct random checks or eall information from the unit and
make a formal consent order prescribing conditions etc., as required.

5.The Industry falls under Green Category - Hotels(upte 20 reoms) as per Head Office Order Mo,
F.14(23) Policy/RPCB/PIg /153-189 dated 02/06/2020.
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Specific Candition :

1 a. That this acknowledgment shall not be valid for classification of the hotel under calegary of 3 star &
above and the haotel will have oblained fresh consent for the same.

b. That the hotel shall maintain plantation at least in the 33% of total area within the hotel premises,

. That the hotel shall construct rain water harvesting structures for prevention and recharge of
ground water in and around the areq.

d. That, the hotel have to obta

in separale consent to establish for any additions/changes/alteration.
e. That this acknowledgment

is valid for hotel with 11 (Double Bedded Rooms) Only with ancillary
Sefvices such as Restaurant- 20 Seats, Marriage Garden- 01 No., Banquet Hall- 01 No., Labour Hall-
4 Rooms & Kitchen and for DG Set of 160 KVA provided with acoustic enclosure & adequate stack
height. For any change in Capacity of the services, the hotel has to seek fresh consent to establish,

f. Thm the hotel shall provide oil and grease trap in the kitchen or at any suitable place for separation
of oil and grease and preventing it from mixing into the sewage.

9. That unit shall provide ducthood arrangements for the channelization of the emissions from the
kitchen, tandoor ete.

h. That the hotel shall gbtain necessary permission/ approval from Magar Parishad, Jalore andior
fram other competent authority,

i. That the hotel sha not abs
Water Authority (CGWA
from outsources

iract groundwater more than 10 KLD in wiolation of the Central Ground

) guidelines / rules dated 24.09.2020. The hotel shall obtain excess water
through the PHED connection/olher legitimate source of water

supply and maintain
the evidence based records/documents accordinghy.
|- That the hotel shall comply with all the provision of the water Act 1974 Adr Act 1981 and the EP Act
1986,

k. That the hotel shall ensure compliance of ambient air quality standards in respect of noise as
prescribed under Environment (Frotection) Act & Rul

5 made therein.
I. That water flow meters shall be provided at all suitable points to measure quantity of daily water
consumption, waste water generation, Daily record of the same shall be maintained and to be
submitied to the Board,

m. That the total project cost of the hotel shall not exceed Rs.
Building and Plant & Machinery.

n. That this acknowledgment s issued io
applicant, if any discrepancies is found
shall be treated as revoked without any
accordance with provisions of law.

©. That, the Hotel shall obtain sewer line connection as s00M as

area and the hotel shall discharge all the waste water generated from hotel activity into city sewer line
only which ultimately leads to Terminal Common Sewage Treatment Plant of Jalore District.

p. That the solid wasle generated should be properly collected and segregated. Wet garbage should
be composted and dryfinert solid waste should be disposed off to approve site for land filling after
recovering recyclable material.

4. That no Single Use Plastic (SUP) item, which is banned vide mini
Climate Change (MOEF&CC), Government of India Notifieation
indusiry/Unit premises.

195.25 Lac including the cost of Land,

the unit on the basis of documents submitted by the
in the document/facts submitted by the unit then the consent
further notice and the unit shall be liable for action in

seweraga line is laid down in that

stry of Environment, Forest and
dated 12.08.2021 shall be used in the
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[]J?Itﬂ"'f signod by
Johya

Drate: 2024.0
Roason: Solbil
Location:

k Kumar

21:27 IST




This acknowledgement is In accordance with the directions issued by the
vide letter no. B - 29014/1/20/PCI - 1117793 dated 21-10-1992,

Copy To:
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1 Master File.

Central Pollution Control Board

Regional Officer[ Sirahi ]

Regional Officer[ Sirohi |

Digitally signad by
Juﬁyu

Date; 2024.0
Roason: SolfAtl
Location:

2127 15T
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